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.95 	' HOn'ble 	Mr. NSahu, MemhEr() 

djourned to 18121995. 

SKI (N.Sahu) 
Member i) 

2.1 	18129. Hin'ble Mr,N.Sahu, 	Member 	() 

Heard 	Shri 	S.N. Tiwary, 	the 	learned counsel 

for the applint and osrused the contents of the applact1ofl 

t- para 4,6 of the ipplication ,it 	is stated that the 

app.licaritcam.toknoW that the Chif Postmaster feneral 

6i.har Circle has been pleased to approve the applicant'.s 

ppintment 	on the pbst of EDBPM but this app3intment is not' 

on 	the post 	of EDSPMi 	Ekrha' EDB. 	In the absence 	of the 

order , 	it 	is not 	possible to considerr this application. 

'Hosevar, 	Shri 	S.N. 	Tiwary 	submits that he 	would bc 

' able to secure that order uithn one week. 	Let this case be 

• adjourned :and 	listed on 15.196 	for hearing 	on adrnision. 

/c66/ (N. -Sahu) 

Member 	() 

3/1 5.1. 1996 Hon 'ble Mr. K. D.Saha, Member (A) 

- 	As prayed for, list on 8.2.1996 for hearing 

H 
at admission. 

( K.D.$aha ) 
MFS. 

 
Member (A) 



5/18.03 .96 

4/08.02 •96 Hon'ble Mr. N.Sahu, Merrber(A) 

hri S.1\.Tiary Submits that the appointM
*I_!_,b 

 

order posting the applicant., which is the bone of con-, 

tentiôn inthIs case, is still not availal.e to him. 

idjourned to 18.03.1996 for hear Ii on admission. 

S KY 
	

(N.S a hi) 
Me rfber (A') 

SKY 

6/10.04.96 

SKY 

7/01.05.96 

KT 

Counsel for the applicant : Shri S.N.Tiery. 

Shr i S • N.T iwary, learned.counsel for 

the applicant prays for a short 	rnme in this . 
matter with an-dditional.prayer that he would file 

a M.. for 'amending the Q.A.. prayer grarked. Let 

the M.A. be filed within tiree weeks from' now. 

List on 08.04.1996 for admiss ion. 

.:. 

(N.Icverrna) 
- :• 	

. 	 - !Inber(A) 
Counsel for, the applicat :. Shri.. S,.N.Tiw4ry. 

S,hri 	 learned counsel for the 
applicant, seeks further time for amendincli the o.A. 

'He prays for thiee - eks time. Ptayer grInted. 

- 	List on 01 .05.1996 for adrnjssjon 

(N.K. eiLa) 
Member A) 

Counsel for the applicant •: Shri S.N.Tiwry. 
- 	

Shri S.N.Tiwry seeks three weeks further 

time to amend the .0.A. prayer granted. 

LiSt thiscase on 22.05.1996 for admission. 

(N. K.verrna) 
Member(?) 
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8/22.35,95 	 Cos1 for th  applicant : $hri .N.Tiiary, 

3hri i.N.Tivary, lrnJ cSUflgCl for the 
applicant prays for withdrawal or tha case. Per 
mJ.5Cjfl 

qranted, The case is dismissed as withdrawn, 

- 	 (N. K.Jera ) SK3 	 ,n 
 flemLer(i) 

2 


